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is a party to that. If you raise this,
there will be indiscipline on your part.
It is not proper to move this amend-
ment. I make a special request to you.

What is your point? DPlease tell me.

MR. DEPUTY-SPEAKER: Your party
has agreed to that.
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MR. DEPUTY-SPEAKER: Please do
not quote this as a precedent; as a
special case I have allowed you.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Thirty-first Report of the Busi-
ness Advisory Committee presentea
to the House on the 9th July, 1982.”

The motion was adopled
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SALARY, ALLOWANCES AND FEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL®*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move for leave {o
introduce a Bill further to smend the
Salary, Allowances and Pension of

Members of Parliament Act, 1934.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted lo intro-
duce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954.”

The motion was adopted.

SHRI BHISHMA NARAIN SINGH:
T introduce** the BIill.

ESTATE DUTYy (AMENDMENT)

BILL*

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): On Lehalf
of Shri Pranab Mukherjee, I beg to
move for leave to introduce a Bill
further to amend the Estate Duty Act
1953,

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That leave be granted to intro-
duce a Biil further to amend the
Estate Duty Act, 1953.”

The motion was adopted.

SHRI SAWAI SINGH SISODIA: I
introduce** the Bill.

13.14 hrs.

CHARITABLE ENDOWMENTS
(AMENDMENT) BILL.*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

*Published in Gazette of India extraordinary, Part 2

dated 13-7-1982.

Section 1II,

**Introduced with the recommenda tion of the President,

1239 LS—20.



